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Government of Jammu and Kashmir, 
Home Department, 

Cjv1! St<nmriat. Jammu/ Srinag~r. 

Notification 

Sri nagar, the 3 ytf of July, flO 19, 

SR?. 'f3.l-_:- ~Vhercas. vi~Je notification SR0-!260 dated 091h of September, 
200~, Add1t10nal D1str1ct and Scss10ns Judge, Jammu was appointed as an Ex-offic1o 
~rb1trator t~ make an award in respect of1and measuring 1 10 Kanals and 14 Marias 
Situated at V1Uage Deeli, Tehsil and District Jammu; and 

vVhereas, the Arbitration proceedings were not completed within the 
stipulated period and on the request of the Arbitrator, the time to complete the 
proceedings was extended from time to time, the latest having been granted vide 
notification SR0-202 dated 281h of June, 2016, in ter·ms of which the time for 
making the award was extended by a further period of lour months upto 28.10.2016; 
and 

Whereas, the Arbitrator in terms of communication No. -56/ ADJJ dated 
~6.09.2017 sought four months further extension of time; and 

Whereas, in the meanwhile, the Hon'ble High Court at Jammu in terms of its 
order dated 2 1.02.2018 passed in APOWP No. 7/2018 in OWP No. 235/20 18 reads 
with order dated 07.02.20 18 titled Imtiyaz Ahmed and another vs. State and others, 
inter-alia, directed to extend the period for passing the award by four months from 
the date of receipt of copy of the order; and 

Whereas, the matter has been examtned and after consideration, it has been 
decided to accept the recommendation of the Arbitrator regarding grant of 
extension iu time for making the award; and 

Now, therefore, in exercise of the powers conferred by sub-ru]e (1) ofrule 10 
of the Jammu apd Kashmir Requisitioning and Acquisition of Immovable Property 
Rules, 1969, the Government hereby direct that the time for maltjng the award shall 
ana shall always be deemed to have been extended by a further period of Four 
months w.e.f the date of issuance of this notification, 

By Order of the Government of Jammu and Kashmir. 

Sd/-
(Sbaleen Kabra) lAS, 

Principal Secretary to the Government, 

No. Homc/L;md-Acq/ 1:J8h01!) Date(t3 .07.20H>. 

Copy to th<~:-
l . Financial Commissioner (R<>venue), J&K. 
2. Principal Secretary to tlw Hun'blc Governor, J&l'\, Srinagur. 



3. Secretary to the Government, Department of Law, Justice and 
Parliamentary Aflhirs (w.7.s.c). 

4. Divisional Commissioner, Jammu. 
5. Additional District and Sessions Judge, Jammu. This has reference to his 

letter No, 56/ ADJJ dated 26.09.20 17. 
6. Deputy Commissione1·, Jammu. 
7. Special Secretary to ChiefSecretary J&K. 

8. Director Archaeology, Archives and Museums. 
9. OSD to Hon'ble Advisor (G). 
) 0. OSD to Hon'ble Advisor (V). 
11. OSD to Hon'ble Advisor (K). 
I 2. General Manager, Ranbir Government Press, Srinag;H I Jammu. 
13. Private Secretary to Principal Secretary to the Government (Home 

Department). 
14. IIC, \Vebsite, Home Department 
15. Office Records file 

Copt also to the;-
(i) Principal Director Defence Estates, Northern Command, P.O Satwari, 

(ii) 

• 

Jammu. 
Defence Estates Officer, Jammu Udhampur Cu·cle. 

( ~~ -=======~=="'1P'7 D). O;J•t t . 
(Rashid Rait\a) AS, 

Under Secretarv to the Government. 
" 


